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SHRI s. KUNDU (&Iasore): It i8 good 
that the Minister of Slate for Food, Mr. 

Shinde is also here. He should also join with 

III ; I do not know why he i8 litting oiJently 

there. It is time that he also demandl that 

more money IhouJd be given to the Food eo... 
poration. We wanted that the banb should be 

nationalised ID that the advantagos may go to 

the geaeral public and poor and middle cU 

People. But as pointed out by Mr. Bhogendra 

Jba, the answers given tell III a very telling 

tale. After the banks were nationalilcd, more 

money hal been given 10 the. private deaJen. 
It is indeed a very sbocking matter. My 

specific questions are two. I would like to 

know, hal the Government evolved a firm 

policy about the procurement of foodgraino, 

and can the Govenunent say what are the 

"""""tia\ items and percentage of those. CIIeD-

tial itemS of food graiDI like pu/IeI, oiIoecdo, 
j.addy, wheat and IUch other item. which they 



CHAITRA 27, 1892 (8.«.4) FOtHI ~ bJ ~ &"is SIt 
(H . .4.H. Dis.) 

are going to procure c:ompIetely by Food 

Corporation? AI for mytelf I would like the 
important foodgrains to be procured by Food 

Corporation. 

Sir, the preoent metbod of procurement by 

the Food Corporation is to be dependant on 

the middlemen and the millen. Th..., 

people collect money &om. the banks and give 

to the millers and the millen procure for the 

Food Corporation. Of Rs. 200 crores which 

the Food Corporation is getting as a loan from 

the banks about 90% goes to the millen. So, 

it is not only Rs. 414 crores, as was mentioned 
by Mr. Shiv a.andra .fha-but RI. 600 crores 
which goes to the private !raden. Therefore, 

I would like . to know what is the policy, 

whether • finn dead-line is given that at ~t 

eIIeIltial crops and oilseeds would be purcbased 

entirely through the Food Corporation and 

for that the Finance Ministry would abo speak 

out what would be its policy to give credit. So 

far as I understand, it is the same old policy 

of disburaing which is .tiD existing, and after 

nationalisation of banks there is no departure 

from the old policy of giving credit. I would 

like to know what would be the Dew policy of 

credit, how much percentage of credit or pr0-

curement of foodgrains is given to the private 

aector and bow much to the public _r. 

THE MINISTER OF STATE IN lHE 

MINISTRY OE FINANCE (SHRI P. C. 

SETHI): Sir, the discUllion, as bas been 

pointed out by the hon. Member, arises 

'on account of the reply that was given by me 

with regard to the advauces which were to 

be given by the banks to the Food C0rpora-

tion. 

Now, Sir, the position regarding ad_ 

to the Food Corporation is that aboot 

RI. 238.5 c:rora is already advanced to the 
Food Corporation of India for procurement 

operations for the year 1970-71, and this is a 

Government loan which is again to be re-

validated and this would continue to remain 

with the Food Corporatior. for their operations 

in the Fourtb Plan poriod. Besides, there· iJ 

amng of aboot RI. 200 crores to be advanced 

by the State Bank and the Bank ofPatiala-both 

inclWlive-and now ADahahad Bank, Bank of 

India, Canara Bank, India Ovenea. Bank, 

Punjab National Bank, United Commercial 

Bank and United Bank of India have fixed a 

prime limit that will be taken over of about 

RI. 25 crores. Therefore, as far as the 

availability of funds or money for the Food 

Corporation for its operations is concemed, 

there is no dearth of money and the Food 

Corporation will be able to take care of the 
purchases. 

Here the policy of the Food Corporation, 

Sir, is two-fold--... to protect the interests of 

the produccn, 10 that at the time of pr0duc-

tion they may not have to come and sell their 

foodgrains at low prices and the merchant may 

hoard and take the benefit. That is why the 

Food Corporation or the Government fixed up 

the purchasing prices with regard to the main 

commodities, particularly wheat which has 

been fixed at Rs. 76. n,erefore the Food 

Corporation is taking care to _me that the 

prnduccn get reasonable prices and continue 

to have adequate incentives for increuing 

production and may not have to oeD their 

.Ioeb in the market at lower prices specially 

when production is good and the harvest is 

nice. 

Secondly, to 'ensure that consumer prices 

are stabilised and the interests particularly of 

the low COIIIUJIlCn are aafeguarded, the issue 

prices have abo been fixed by the Government. 

In the case of wheat the issue price is Rs. 78 
and Ihe margin with the' Food Corporation is 

only Rs. 2. II is Ukely thaI on accounl of 

this issue price and purchase price, the Food 

Corporation may have 10 incur 10sses bccauae 

the PL-480 foodgrains import is decn:asing 

and lhe pool price benefil is nol available. 

To thaI extenl the prices gel subsicl&ed and 

thaI amount is Ukely to be a substantial 

amount as far as thi. year and the coming 

yean are concerned; il would depend on the 

prices that we fix. 

SHRI BHOGENDRA jHA: So, yo.u are 

satisfied with the present prices of foodgrains 

in the country. 
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SHRI P. C. SETIU: AA I have stalled, 

our main objeclivo:s are two-fold: One is to 

I?rotcct the producer's interest and the lCCOod 

is to give the CODIumen batter prices 10 that 

foodgrain prices may DOt soar up· and he .... , 

not have to buy in the market at a higher 

price. 

Accmding to my information, prices nf 

foodgrains between December 1969 and 

March 1970 have risen, but not, as the hon. 

Member has pointed out, lui>stantiaJly. Then: 
might have been some increase here or there; 

but that docs not mean that prices offood-

srains have soared up. 

SHRI BHOGENDRA jHA: Have you got 

dac comparative figures of rice and paddy in 

Oecembcr-january, 1968-69 and 1969-70? 

SHRI P. C. SETIII: I do DOt have the 

comparable prices with me at the moment but 

aa:ording to my infonnation between Decem-

ber 1969 and the end of March 1970 there has 
been DO aignificant price iacrcaac for rice. 

, SHRI BHOGENDRA JHA: BcfCll"C De-
eember there was DO paddy crop; 10, there 

c;&DDOt be any comparison bctwcco NoYcmbcr 

and january. The comparison can only be 

with the prices ofprevioUl year. 

SHRI P. C. SETIII: I do "Dot have last 

year's figu ..... with me. 

AA far as the Food Corporation is concerned 

the idea is to have a bufl"er stock of 5 million 

IIODnCl in the Fourth Plan . period. Shri Kundu 

and Shri Shiva CbandraJha wanted to.know 

the actual, Btock. The actual stock with the 

Food Corporation at the moment i. 3.5 million 

~  

SHRI S. KUNDU: I was DOt. at aD in-

teMted in all these thingL I wanted to know 
the cmIiI policy -after the nationa,liaation of 

banks. 

SHRI BHOGENDRA JHA: These thing. 
we can know from Shri Sbinde aJso; you .arc 
in FiDance and rrom you we . want to know 

the credit policy. 

SHRI P. C. SETHI: The diacuaion which 

you have raiacd is IOc1oaely connected between 

Shri Shiadc and m".;,lr that it mattcn very 

little whether he replies or I reply to it. That 

is why Shri Shinde is here to help me. 

AA I have pointed out, the Food Corporation 

is going to have a massive stock of 5 million 

lIODnes in order to CIISUI'C that food prices do 
not rise and a proper price level is main-

tained. 

A point has aJso been raised that the 

banking policy is Dot changed. This is not 

correc:t. Banko were advancing money but 

the ovcrall availability will have to be looked 

at from the point of view as to for what pro-

ductive purpose we should advance this money. 
For example, out of RI. 3,000 crores which arc 

likcIy to be the extra mohilisation of deposits 

during the Fourth Plan period, it i. conceived 
that the banking sector would be able to 

advance about Rs. 400 crOI'e$ to the agricultu-

ral sector from the commcrcial banks and 

RI.750 crores arc likely to be advanced 

through cooperative banks. Therefore a sub-

stantial amount i. likely to be advanced to the 

agricultural sector from the banking field. 

The total amount would be of the order of 

about RI. 2,000 crores although, if the agri-

cultural sector wants to take full advanlagc of 

it, the total requirement would be of the 

order of RL 4,000 crorcs. To that extent, it 

can be said, we will not be able to meet full 

rcquin:ments for the banking sector if the 

mobilisation remaina at about RI. 3,000 

crares. . But, at the same time, the policy is 

to advance money for all productive purposes 

and, as far as the trade is concerned, we !lie 
trying to restrict advances 10 that whcrcvcr 

there i. any tendeney for stocking or for 

-.mng or for any IUch type of activity, 
when: the prices may.... high, that is 

checked. That is why, when it was noticed 
that advances were hoi .. given to the trade, 

the Reserve Bank tightened the policy aDd, 

instead of 35 per ·cst margin, they, have 

inm:ased to 50 per cc:nt'margin. On account 
of that, it has had a salutary. effect on the 

advances. It is the poIiey of the Rcser:ve 
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Baal<, the State .Bauk aacI· also· of the c0m-
mercial banb •••• 

19 lin. 

SHRI BHOGENDRA JHA: Will you 
kindly let us know the amount proposed to be 

advanced or already advanced to the Food 

Clarporationaacl the BIIlOUIIt already adVllllCCd 

to the private trade in agricultural produce 
upto now or to be advanced hereafter ? If 

you give it to the private trade, then the Food 

Corj.onuion will he J.aing behind. 

SHRI P. C. SETHI: As I pointed out, 

we have put the figure at lb. 200 erares for 

the commercial hanks apart from the Govern-

ment loan. What the Food Corporation has 

taken from the hanks was hardly lb. 4.5 cmRI 

as on 31st March 1970. As a matter of fact, 

the banks have approached us that a realistic 

figure of advances from the hanks to the Food 

Corporation should be decided. When we 

have fixed the limit, that money has to be 

reserved for that purpose. Naturally, the 

Food Corporation is also increasing the wod<. 

There are about 26,000 employees in the Food 

Corporation and they are increasing the 

quantum of work. They are building up 

stocks; they are purchasing more and more 

foodgrains. Recendy, the Food Minister 

informed me that in the case of oU, they have 
started purchasing soyabeans IUld they are 

also purchasing pulses besides other major 

foodgrains. It will depend upon the deVelop-

mmt of the Corporatioo aacI the lituuion 
exiating and, from time to time, this will have 

to bedonc. 

SHRI BHOGENDRA JHA: They do not 

want more from you. 

SHRI P. C. SETHI: All have indicated, 

we have got the State Bauk and the Baak of 
PatiaIa has fixed a limit of lb. 200 CIOrCS for 

mch period, for ....... p1c, in May,· June aacI 
July, which areluch __ where their ·own 

requirement ia more. n-, the State BalIk 
IUld the Reserve Bauk ·can also comider if 

more mooey is required, when the ~ 

are high, aacI we can increaIe· the limit of 

RI. 200 cmres. It ia not a ~ limit 
that we "Will not CI"OD the limit. 

SHRI S. KUNDU: Why have you fixed 

the limit? Probably, Mr. Shinde does not 

want to Q"OIII the limit of lb. 200 erores. Is it 

a colllpiracy between the ~ Minister 

and the Food Minister to hoodwink the people 

because there is a limit of RI. 200 erores, you 

cannot go beyond that and, therefore, you 

CIUlDot pmcure any more ? 

SHRI P. C. SETIU: I would like Mr. 
KuDdu to appreciate that in the banking 

operatimu, wheaever you fix a limit for a 

particular Corpoaation or a particular ICCtor 

in that cue, that BIIlOUIIt of money hiu to be 
kepi reserved for that.. Unl .. we know the 

aetual utiliation, what can we do? AI I 

pointed out, out of these lb. 200 cmres, the 

ioctual utilisation wu· of the order of lb. 12 
erores only. Where iI the point of DOt pr0-

viding money ? I have said that if more 

money is required in thme particular monthl, 

then, certainly, this limit is not so sacrosanct 

and t~  also be iiiereased. B<aides, lb. 25 
erores have been promiled by COIIlIIIacial 

hanks already and RI. 230 erores iI a loan 

from the Central Government to the Food 

~t  

As far as the 1bocIgrains, Dationali .. ion aacI 
other points are concerned, I think, all thil wu 

dt.batcd during·the Q)Iestion Hour the other 
day and the bon. Food MinUter replied very 

learly. The fact iI there are about 1,38,000 

fair price mops in the colllltry through which 

we are dDtributing foodgrains at fair prices. 

Besides this, there is going to be a buffer stock 
and we are going to have curbl on the 

advances by the banks to th"'" foodgrains 

traders. By mending the arm of the Food 

Corporation, naturally, we want to keep the 
prices under control and we also _ to _ 

that the prices do 1lot ....... biP .. ~ • 

SHRI BHOGENDRA JHA: What is the 

mechanilm ? 

SHRI P. c. SETIU: We are having the 
purdwe price aacI the issue price. By that, 

we will he able to mailltain the level of food 
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prices. Then. wherever there are ocan:iti .... 

we wiD go in that particular area •.••.••••• 
(/",.".."imt). 

SURI BHOGENDRA jHA: Me you 

going to withdraw the amount already ad-

vanced to the private trade by the nationaliKd 

banks? 

SURI P. C; SETHI: I have .. id that on 

account of the present position. we have 

already indicated that the Reserve Bank of 

India has iJoued certain curbo and restrietions 

on the advances to the traden. & far .. this 

question of advances to the trade. to the 

induatry and to the agriculture and other 

seeton is conc:erned. it cannot he a rigid 

poIiey. It wiD to he ftexible according to the 

needs of the economy and the requirmaentl 

of the t ~ Prom this point of view we wiD 

certainly take into accouDt the requirementl 

of the agricultural leCtor. Certainly it ahould 

he given priority. That is being given. 

SHRl RANDIDR SINGH: What about 

my specific question ? 

SHRl P. C. SETHI: & far .. Ch. Randhir 

Singh'l particular question is conc:erned 

regarding purchaR of foodgrains, purchase of 

foodgrainl is done in conmltation with the 

State Government according to the poliey that 

is decided by them and wherever the mandio 

and p1aces they point out. the Food <::orpo-. 
tion is fully co.operating with the State 

Govemmentl and it is with their policy deei· 

lion that the Food Corporation· goes in for 

·purchase. 

THE MINISTER OF STATE IN THE 

:MINISTRY OF FOOD. AGRICULTURE. 

COMMUNITY DEVELOPMENT AND co. 
OPERATION (SHRl ANNASAHIII 

SHINDE) : Let him persuade Haryana 

Government to allow the Food Corporation 
. to operate in Haryana. 

SURI RANDHIR SINGH: My G0vern-

ment i. always co-operating. I _nt to know 

whether you have done _hing in the 

matter. ~  It is an all-India issue: 

It is not only for Haryana. The Food Cor-

poration is the grain hank of India. 

SHRI P. C. SETHI: If the lion. Member 

is pleased. he can certainly call the Food 

Corporation the grain hank of India. There 
is no harm. 

& far as the Credit Corporation is concern-
ed. the nationalised hanD, the co-operative 

sector and other sectors would he giving more 

loans to the agricultura1 sector. Therefore. 

there is DO particu1ar need at the moment to 
consider this. 

SURI RANDIDR SINGH: Why no need? 

You give to Hir'" and Tatas. You cannot 

give to farmers. What is this? We cannot 

accept it. 

~ am: mr ~ ~ f""t CIT ifT'R; 
~~ t~ ~ ~~ 

~ fill liT ~ t? ~ ~ it; 
f.ro: ~ 'li1<Cf1blij ~ ~ <nf.I; ~ ~ 

~ ~ ~ t ~~ ~t 

if( arrq' ~ on I 
This is something which touches our senti-

ments? 

What is the harm in giving credit to agri_ 

culture which is the biggest industry in the 
country? 

SHRl BHOGENDRA jHA: He is evading 

the point. Why such Jarae amounto are given 
to the private trade ? What is the remedy for 
that? 

SURI P. C. SETHI: As far al the ad-

vances to agricultural sector are concerned. 

Choudhry Sahib mould appreciate this point 

that the very purpooe of nationalising the 
banks _ to take care of luch seetions of the 

society which were DDt taken care of earlier • 
That is why the nationalised banks are going 

to open more branches in the rural areas. Out 
of 1200 branches which are going to he 

opened this year. 750 are going to he in the 

rural sector with the result· that the rura1 
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sector will be taken care of. I am not adverse 
to the suggeotion. I appreciate the suggestion 
made by the hon. M<mber and if there is 
anythiug like that that if the present advances 
whieb are being given to the farmen are DOt 

found suflicient and if there is any demand, 
certaiDly Govermnent will look into that. 

SHRI RANDWR SINGH: Why is this 
diserimination ? 

SHRI P. C. SETHI: Where is the discri-

is concerned, I have stated the point that 
already the Food Corporation'. aetivities are 
expanding. The Food Minister has explained 
the situation the nther day. I need not go 
into that point again. 

Sir, I think I have met all the points made. 

MR. DEPUTY SPEAKER : The House 
stands adjourned till II A. M. on Monday. 

19.10 lin. 
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